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T.S(M) No. 126 of 2022

(Sri Gautam Saha -Vs- Smti Dharitri Devi Saha)

Present: N.Goswa m i, Add l. District J Udge( FTC)Sgn itpu r.Tezou r

o4-oL-2023

Petitioner is represented.

This is a petition u/s 13(l)(i-a) of the Hindu Marriage

Act 1955 by the petitioner Gautam Saha with prayer for a

decree of dissolution of his marriage with the OP Smti Dharitri

Devi Saha. .

The case of the petitioner, in brief, is that the

petitioner is a resident of Dhekiajuli within the jurisdiction of

this Court and both the petitioner and his wife(OP) are Hindu

by religion. Their marriage was solemnized on 06-05-2004 at

Basistha Mandir, Guwahati as per Hindu religious rites and

customs. The OP was earlier married with one Dhiren

.' Nath(since deceased) and she has two sons from her earlier

husband. After their marriage, both the parties started living

together as husband and wife in the house of the petitioner at

Dhekiajuli. Out of their wedlock a female child was born in

December,2006, namely, Anisha Saha and at the time of filing

of the petition her age was 14 years. In the year 2018, the OP

joined a schoo! at Dhekiajuli as a teacher and thereafter she

developed a friendship with one Dipankar Bhattacharya and

subsequently that friendship developed into an illicit

relationship between them. The petitioner's daughter informed

the petitioner about the illicit relationship between her mother
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and the said Dipankar Bhattacharya. The petitioner tried to

convince his wife to give up her illicit relationship but the OP

threatened the petitioner that if she is pressurised to

discontinue her relationship with Dipankar Bhattacharya, she

will withdraw herself from the company of the petitioner and

wi!! start living separately. Thereafter, on several occasions

quarre! occurred between the petitioner and his wife on that

issue and their marital relationship deteriorated. The petitioner

has averred that the his wife used to talk with Dipankar

Bhattacharya over phone for 213 hours even in the presence of

the petitioner.

On 20-0 6-2020, the OP left the house of the

petitioner and went to Guwahati and started residing at a PG

Hostel. Her elder son Nilotpal Saha visited her at Guwahati and

requested her to return to Dhekiajuli but she refused to return

back. Since 20-06-2020, the OP never returned to her

matrimonial home although the petitioner made several efforts

to bring her back. The arrogant behaviour of the OP and her

irresponsible lifestyle has caused immense mental torture and

harassment to the petitioner. There is no possibility of any

reunion between the parties. In the above, premises,'the

petitioner has prayed to dissolve his marriage with the OP by

passing a decree of divorce.

After the filing of the suit, summons was issued to the

OP. The OP had not appeared before the Court even after

receiving summons. As a result, the case proceeded ex-parte.

r. During the course of the proceeding, the petitioner filed his&-/



affidavit evidence. In his evidence, the petitioner has reiterated

a!! the facts mentioned in his plaint.

The case of the petitioner is prima facie proved. It

appears that the petitioner's wife developed an illicit

relationship with a stranger and this has caused mental cruelty

to the petitioner and his child. There is no possibility of any

reconciliation between the parties.

In view of the above, the petition is allowed. The

marriage between the petitioner Gautam Saha and the OP Smti

Dharitri Devi Saha is declared to have been dissolved.

Let a decree of divorce be prepared accordingly.

With this order, this case is disposed of.
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(N. Goswami)' '

Addl. District Judge (rTC)

Sonitpur, Tezpur.


